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ORDER
Per B.R. Baskaran (AM) :-

The assessee has filed this appeal challenging the order dated 26.8.2021
passed by learned CIT(A)-National Faceless Appeal Centre, Delhi and it relates
to A.Y. 2000-01.

2. The Learned AR submitted that the learned CIT(A) has dismissed the
appeal of the assessee stating that the assessee has settled the issue under
Vivad Se Vishwas Scheme 2020. The Learned AR submitted that the assessee
has not filed application under Vivad Se Vishwas Scheme Act for the impugned
assessment order/ order passed by the learned CIT(A). The Learned AR
submitted that the assessee had filed an application under Vivad Se Vishwas
Scheme Act in respect of its merged entity named Bank of Madura Limited and
the said application has nothing to do with the impugned assessment
order/order passed by the learned CIT(A). Accordingly, the learned AR
submitted that the order passed by Learned CIT(A) dismissing the appeal of

the assessee is not correct and he should have adjudicated the issues urged in
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that appeal on merits. Accordingly, the Learned A.R prayed that the impugned
order passed by learned CIT(A) be set aside and he may be directed to

adjudicate all the grounds of merit.

3. The Learned DR did not controvert the factual aspects presented by
learned AR.

4. Having heard the rival submissions, we are of the view that there is
merit in the submissions made by the learned AR. Accordingly, we set aside
the order passed by learned CIT(A) and restore all the issues to his file with the
direction to adjudicate all grounds on merit, after affording adequate

opportunity of being heard to the assessee.

S. In the result, appeal filed by the assessee is treated as allowed for

statistical purposes.

Order pronounced in the open court on 23.08.2022.
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